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IN THE central AOH IN ISTP. AT IUE'̂ p-BUN AL 'v^/
. principal bench : N£y DELHI

CCP 190/93 IN^OA 444/88
Date of decision; 22,7.93-^-c

Shri Uidya Sagar Chopra Us. Union of, India & Ors.

COR am

Hon'ble Justice Shri V.3. Malimath, Chairman

Hon'ble Shri S.R. 'AdigE, Plember (a)

For the applicant .« Shri R.L. Sethi, Counsel

For the respondents..Shri p.p. Khurana, Counsel

^3UDGEMENT (Oral)

• . ' (Oeliv/ered by Hon'bls Dust ice Shri y.3.
flalimath. Chairman)

\

The complaint of the petitioner Shri yidya Sagar

Chopra in this case is that the judgement of the

Tribunal rendered in OA 444/68 on 2,8.1991 has been

contumaciously violated. The direction, in that

judgement says that the petitioners should bs appoin-

ted to the clerical posts in case vacancies exist

and in case persons appointed as LDCs suoaequent' tc

them are continuing* In order to get relief, the

petitioner has to shou that there is a vacancy' in

the clerical post in uhich the petitioner could be

accommodated or that there-is a person uho uas appoin

ted later than the petitioner uho is still uorking^

as an LQC.' The petitionar has asserted that one

Fis. Balbir Kaur, uho uas appointed later than the

petitioner is continuing as an LQC.
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2e The respondents haue filed their reply

Saying that they have ne^/er engaged a person

nameo fls. Balbir Kaur and therefore the asser

tion of the petitioner is not correct«

3o Shri Sethi, counsel for the applicant

submitted that there is a typographical error

in giving the name as Ms. Balbir Kaur ands. that

the real name is Pis, Balwinder Kaur»

4» Shri P.p»Khurana, learned counsel appearing

for the respondents brought to our notice the

order of the Bhakra Beas Ptanagement Board uhich

hss giuen appointment to her as LUC in the s a id

Board by order dated 2?9lQ«83, He says that the

8hakra Beas l^anagement Board is an independent

statutory body and that the Chandigarh Bench of

the Tribunal has held in its judgement' dated 4.9.91

in the case of Shri Uarinder Kumar Sharma \/3,

Union of India & Others that the employees of

the Bhakra Beas f-'lanagement SOard can not be

regarded as the employees of the Central Government

as it is a statutory body created under a statute

and that this tribunal has no jurisdiction to

deal uiith the seruice matters of the 3hakra Bsas

Fianagement 3 oar d. Thus it is clear that the

©Tiployees of the Bhakra Beas Management Board

can not be regarded as employees of Bhakra project

with uhich ue are concerned,

5, As Fls® Baluinder Kaur is not an employee

of the deas project but an employee of another

corporation over which t he Tribunal has no juris

diction, her appointment in the said Board can
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not give rise to a cause of action in favour of

the petitioner to complain that contempt is

committed ,

The next contention of the petitioner is

that persons appointed as LOCs subsequent to the

petitioner are being continued« Here again, the

information furnished is in respect of the

persons uho are continuing in the establishmsnt

of the Bhakra Beas f-lanagement Board and not in

the B&as project uith uhich ue are concerned.

Therefore, it is not possible to accept the

contention of the petitioner. Hence the peti

tioner fails and the CCp is dismissed uith no

order as to costs.
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